THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH=- ALLAHARAD,
O,A, Na, 707 aof 1992,
Ore Bharat Rat@nN..seessscsssscsscsscsccsessseae Applicant,
Versus

Unien of lndia & BLherSesesesnscesssscsccsssse REsCENdENts,

Hen'ble fireJustice U.C,Srivastava=V,.C,
Hon'bls lre K, Obayya =A,le

(By Han'bleiire Justice U.C,Srivastava-V.C).

After h@aringAthe parties ceunsel, the cass shall be
heard and dispesed of finally.

By means ﬁf this @pplicatien the aepplicant whe was
appeinted en Adhec basis as Medical Officer by the respepdents
and centinued te work as Medical Officer with effect frem
1341988 has appreached fer regularisatien ef his sarvice against
the permanent resgular vacangy as lMedical Urpicer under Ordinance
Factery Beard, He alse appreached this Tribupal against the
threatenad actien of the respendents seekino €8y terminatisn of
services ef tife epplicant theugh he has served fer mere y?aréﬁ -
The similar matter has ceme befere us mharginrgxxgax&xuixaﬁd
similarly placed of ansther decter werking under the Ordinance
F-ctery Beard and the circumstances ef beth the céses are
similar. In that case viz B.K.Bhagat and ethers Versus U.0.1,
and another Oede NQ. 1234 of 1988, We directed the respendents
te censider the cass af the applicent fer psgularisatisn witheut
requiring them t® appear for interview, but after perusing the
ACRS,, within a peried ef feur menths frem the date of .
cemmunicatien of this erder, There is ne gquestien ef guashing

the terminatien arder <o

Accerdingly this acplicatien is allewed and rescsndents are
directed ts censider the case of the applicant fer regularisatien
after perusing the ACRs, within a peried ef feur menths frem

the jate of cemmunicatien ef this erder. In case in between the

services of the applicant have been terminated, the sams shall

quashed, No arder as te the costs, Z;ﬁn,,»—”"’—’

Memb&r (A). Vice Chairman,
Otk Wev 2, 1992,
(DFS) :
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